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CENTRAL ADMINISTRATIVE TRIBUNAL

ALLAHABAD BENCH AT 

LUCKNOW

Registration T,A* No. 1066 of 

Krishna Ktjmar Singh

versus

Union of India and another . . .

Hon'^le Justice U,C* Srivastava; 

Hon*ble Mr A^B, Gorthi. A^M^____

1987 (L)

Petitioner

Respondents

V,C.

(By Hon'ble Jtasi ice U^C^Srivastava, V,CJ

This writ petition No. 3551 oJ: 1982 filed in 

the High Court of Judicature at Allahabad (LucTmow 

Bench) Lucknow, received on transfer under section
]

29 of the Adnninistrative Tribunals Act, 1985.

2 . Briefly, thefects are the': the applicant 

was appointed as Extra Departmental S\jb Post Master 

in Post Office, Behat Birara District Sitapur on 

ad-hoc basis as a tanporary arrangement vide order

dated 26-6-1982^ , :The tespond^ts have cancel 1 ^
i

the earlier order dated 26-6-19815* by the impugned 

order dated 16-7-1982 on the ground that the petitioner 

was an elected member of Gaon Sabha, as sucJi, he 

was not eligible for the post on 

The petitioner approached the High Court and the 

High Cotart on his stay application directed the 

opposite parties to make fresh s< 

shall not declare the lesult of t  

shall not make any appointment o 

selection till  furthey orders of

which he w as appointed

2lection but they 

ie selection and 

n the basis of that 

the Couri:.

3, The main grievance of the applicant is

that associated with any such inquiry
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ortunity of 

, Prom the 

cane Inspector 

made an inquiry

as such, without giving him any opp

hearing, this order has been passed

counter affidavit it appears that s<

was deputed for the purpose and he

and sufcftiitted his report in writing,, that the

applicant should have been associated, as the

applicant obviotasly had no right t6 post,

in view of the feet the nature of the appointm® t
once

which was made, but any hov?/his name was declared

he should have associated with the inquiry.

Lon before the 

In the light of

Consequently the respondents^directed to make an 

inquiry to find out whether in fadt 

had already filed nOTiination paper before he 

had applied for the appointment and v^iether in 

fact he haii tendered his resignat 

appointment, that has to be seen 

applicants* own letter Annexure-A-2 to the writ 

petition. We are of the view that let an inquiry 

be made associating wHth the petijtioner and the 

matter be finalised within a period of two months 

from the date of canmunication of a copy of this 

order. The pjetitiOn is disposed | of finally .

We make no order as costs.

MEMBER

(sns)

May 7, 1991.

) VICE CHAIRM^a?


